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Petitioner

Advocate for the Petitioper (s)

Respondent

Advocate for the Respondent (s)

T.A. No.
b 0.P, Sharma
~
Hr, P, N, Jatil
Versus
Mr.B.B.Xagoor & Ors.
biosd
CORAM :

The Hon’ble Mr. S.X,Agarvzl, Member (Judl)

T.}e Hon'ble Mr. M. P.¥avgni, HMHembsr {Adm)

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Dordships wish to-ses the fair copy of the Judgement ?

Vs
4, Wf@thfﬁt needs to be circulated to other Bench
i /
,’ /
Chen/

D/

(17, Bfffaviani)
Member (&),

of the Tribunal ?

(3.K.Agarval)
Member (J).



IN.THE CENTRAL-ADMINISTRATIVE TRIBUNAL, JAIPUR BRENCH, JAIPUR.

C.P.Nc.7/2000 Date cf- order: 3%:5\:LOW7j
O.P.Sharma, S/¢ Shri Rampratep Sharma, R/c 257/12,
Visyadhar Nagar.'Sector No.2, workjhg as Mailmen in the
O/c Railway Mail Service; Jaipur.

...Petitioner.

Ve.
-l.% Shri B.B.Kaspoor; Chief Postmaster General, Rajasthan:
Circle, Jaipur.
2. Mrs.G.Madhumita Dass, Sr.Superinténdent Railway Mail
Service, JP Dn., Jaipur.
.y 3. Shri . M.C.Mahaver, Incharge, Head Record Office,
R.S.Branch; Jaipur.’ ' : ’
q o - ' ' ...Respondents.
. Mr.P.N.Jati - Ccunsel for the petiticner. N

CORAM: - S '
Hen'ble Mr.S.K.Agarwal, Judicial Member
Hon'ble Mr.N.P.Nawani, Administrative Member.
PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMEER.

_ This is .an application under Sec.17" of ‘the Administra-
_tive Tribunals Aétn 1985, arising cut of an crder passed in
0.2 No0.320/99 dated 4.8.99. | |

2. This Tribunal vide order dated 4.8.99 in O.A No.320/99

issued directions as below: o
"In the circumstences, we djrecf the respondents tc
assign work tc the applicant as a casual labour as and
when the same is available on acccunt cf any leave
vacancy: of any“Group—D employee. The respcndents shall
consider grant of benefits tc the applicant in terms of

Sl D.0.P letter Nc.66-9/91-SPB-1 Gated 30.11.92 at Annx.A6
* subject‘to ite applicability to him.™

‘ 3. It is stated by the‘petjtioner that the opposite parties
'have'wilfully and deliberately dﬁsobeyed the orderes of the
Tribunal passed in O.A No0.320/99 dated 4.8.99 Dby not
complying with the orders of this Tribunal. In view of the
facts stated  in this contempt petition the applicant has
prayed to initiste contempt proceedjng;\against the cppesite
parties. '

] 4. Heard the learned .counsel for the petitiéher and perused
—_ the order dJdated .4.8.99 passed by this Tribunal ‘jn O.A
No.320/99 and the averments made by the petiticner in the

Contempt Petition.
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5. Disobedience of Court/Tribunal's créer const:tute
contempt only when it is wilful or deliberate. It i& the duty
of the applicent to prove that the action of the alleged

ccntemners to discbey the order of this Tribunal | was

intentional and deliberate. If this is not prcved, then it

can be said that'applicant'fajled to establish the contempt
against the alleged contemners. '

6. In the" instant .case on perusai of the averments made in
the Contempt Petition, petitioner failed tc establish the
fact of wilful or deliberate disobedience on the paft cf the
opposite parties. s |

7. Therefore, we are of the opinion thst prima face there
is no basgis tc initiate ccntempt proéeedings against the
cpposite partieg and locking tc the facte and circumetances
of this/ casey, we are not Jincliﬁed to summcn the cpposite
parties to initiate contempt prcceedings agaiﬁst them.

8. Wey therefore, dismies this Ccntempt Petiticn ae we d&o
nct find any basis tc injtiate ccntempt prcceedings ageinst

the oppo< te parties

JJMJ

(N. P Nawani) _ , (S.K.Aéarwal)
Member (a). ' : - Member(J).




